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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERAB AD

C.P.No,97 OF 1998

in ‘
0.A.No.11671 OF 1997 DATE OF DRDER:2B-B-1938.
Betueen:
B. Shyam, . Applicant

and
1. Sri P.Sudhakar,

Divisional Railway Manager,
South Eastern Railway, Visakhapatnam.

«s FRespordent

COUNSCZL FOR THE APPRLICANT :: Mr.P.B. Vijay Kumar
COUNSEL FOR THE RESPONDENTS: Mr.N. R, Dgyaraj
CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

A ND
THE HON'BLE SRI B.S5.JAI PARAMESHWAR,MEMBER (JUDL)

t ORDER :
ORAL ORDER(AS PEZR HON'BLE SRI R.HANGARAJAN,MEMBER(A) )

Heard Mr.Ourga Raoc Por Mr.P.B.Vijay Kumar for the

Applicant and Mr.N,R.Devaraj for the Respondents. Sri P.S.

Narsinga Rao of lhltair Division was present.

~

Z. This C.P. is filed Por non-implemsntation of tha
Judgment dated:15-12-1997 in the OA, Today the learnsd
(ounsel for the Respondents submit that the letter
dated:6-1-1998 reported to have been sent by the Applicant
to the fespondent had. not teen received and hence no
further actiGHQQ%% bs taken on the basis of tha Judgment.

A letter addressed to Sri N.R. Devaraj also indicates that

the action is being tzken to supply the applicant ths
documants sought for in the #Aplicant's letter dated:6-1-98,

raportedly sent to the respondent within a month., Thereafter-
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his case will be considered on receipt of the detailed

reply for imputation proposed to bs lsvellad against

himo
3. In view of the above submission, the C.P. is
closed.

However,the respondent should take Purther

action as directad in the judgmant as if the lstter

dated:6-1-1998 enclosed to tha C.Ps has besn received
today.

4. With the above direction, tha C.P. is clossd.

(B.5.] LfﬁARAMESHUAR) ( R.RANGARAJAN )

MEMBER(JuDL) MEMBER (AGMN)

- G

Oated:this_the_28th_day of August,1998

Dictated toseno in the Open Court
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